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None for appellant 
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Hon’ble Dr. D.M. Misra, Member (Judicial) 
Hon’ble Mr. Sanjiv Srivastava, Member (Technical) 
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Date of Decision: 09.01.2019 

 
 

ORDER No. A/85036/2019 
 
 
Per:  Dr. D.M. Misra 
 

None present for the appellant despite notice.  

Learned AR for the Revenue submits that the matter 

has been listed on 3.7.2018, 14.8.2018, 26.10.2018, 

4.12.2018 and today, 09.1.2019.  He submits that none 

appeared on behalf the appellant on the above dates. 
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2. From the submission of the learned AR for the 

Revenue, it seems that the appellant is not serious in 

prosecuting the appeal before this forum.  Accordingly 

the appeal is dismissed for non-prosecution. 

(Pronounced in court) 

 

 
(Sanjiv Srivastava) 
Member (Technical) 

  (Dr. D.M. Misra) 
 Member (Judicial)  

  
 tvu 


